
IN THE UEI'TRAL AL)MINISTRATIVE TRIBUNAL 

NO O.k. 1386 ot 1996. 	- 
Date 0± Order : 17. 12, 2003*  

pre sent 	: Hon' ble Mr. S. BiSWas, Admini stratiVe Member 

H on' bi e Mr. Njtyanand.a Prus ty, Judic I a 1 Mernbe r 

CHMPA, GHOSH 

.vS. 

UNION OF I)IA AM ORS. (CUSTOMS) 

For the applicant 	:None, 

For the respondents 	: Mr. M. S. Banerjee, counsel 

ORDER 

MR. 14ITY1NN PRUST, 3M: 

When the matter is taken up for hearing, nobody is prent 

tor th applicant . However, Mr. M,S. Baflerjee, id. c2nsei for 

the otticial responaents is present. 

2. On veritication ot the record, it is tound that id, counsel 

for the applicant was not presant on 03.04.2002, 08.07.2002, 

27,09.2002, 20.01.2003,12.'3.2003, 06.06.2003 and also on 02.09.03. 

s it appears that tie applicant is no more interesd to proceed 

with the case any ±urther. Tte O.A. is accordingly dismissed tor 

default. However, thete shall be no order as to costs. 

M4B 	 MEMBER 

ASVS. 


